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M.A.St. 486/90 

in 
J.A. 160/88 

Date 	Office Report. 
J 	

I 

10-6-91 Present: F'r..R.Kyada, learned counsel for 
the aoplicant (Crig, respon(!eflts) 

one for the 	xk respndents (Cria. 
apl'lioant) 

ORDER 

This ii.A.Ct.4.86/9O has been filed by the 

to produce copy of 

office, Rkot order dated 21.1.1990 

on the subject of enjagement of S1lh5tjtUtE 

against vacancies of 5afai7alc, I•ioChcfljc al 

Deoartmnt The production of the documents 
jS 

allowed, it should be incorporated in the 

paper book file as rrspon(ents s  paper. 

S.  

2. 	N.A.btarnp to be given regular number by 

the of f ice. Rpparently MA.St. was under 

objection of the office on the ground that 

necessary verification at the bottom of the 

aplicetiori is not, According to rule 8(3) 

of Cental dministrctie fribunal (Procedurp) 

Rules 1987,  an application for interim order or 

direction filed suhseouent to the' filing of an 
'- 	-! 

apPlication unde- section 19 may i-s poSsiblE 

be in FormT 	Hence the office objection does 

not seem to be sustained. M.A. St. disposed of. 

h. 	. 

(H.c. Bhatt) 
Judicial Member 	 Acrnn. Membe r 



 

N.A./217/91

ink  
Date 
t 

.7,91 

Office Report ORDER 

Fresent None present for both the parties. 

C' ) \. — / 	LI 2.. 

Niscelianeous application No.217 of 

91 for withdrawl allowed. O.A. No. 160 of 38 

be disoosed of as withdrawn. 	also stan(fs 

disocsed of. 

SAiOrHANA K I311,IN) 	 (P. N. TT IVEDI) 
Judicial sbber 	 Vice Chairman 
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